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J[PURCHASE OF Bals) SCOOTERS BY
BaNGLA DESH

318. SARDAR GURUCHARAN
SINGH TOHRA : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether Bangla Dash has recently
decided to buy ‘Bajaj® scooters from India;
and

(b) if so, the details thereof 7]
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[BY THE DEPUT MINISTER IN
THE MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) and
(b) Government do  notordinarily
maintain information in respect of comme- ]
rcial transactions of individual Indian firms.
However, according to available j information,
an Indian firm has entered into a contract with
the Trading Corporation of Bangladesh for
supply of the 1500 Bajaj Autorickshaw chasis.
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4FUNCTIONING OF INDIAN MOTION
PICTURE EXPORT CORPORATION

*j-330. SHRI MAHAVIR TYAGI : DR.
K. NAGAPPA ALVA SHRI
VEERENDRA PATIL SHRI
SANDA NARAYANAPPA: SHRI

U. K. LAKSHMANA
GOWDA: SHR1  VENIGALLA
SATYANARAYANA SHRI
KOTA PUNNI1AH :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Film
Producers Guild of India has requested
Government to enquire into the functioning of
the Indian Motion Pictures  Export
Corporation; and

(b) if so. Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI A.
C. GEORGE) (a) The All India Film
Producers Council, Bombay, of which the Film
Producers Guild of India is a member has
represented against the working of the Indian
Motion Pictures Export Corporation.

(b) The matter is being looked into.

STATEMENT RE STARRED QUESTION
NO. 560 ANSWERED ON 29™ AUGUST,
1972

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, in reply to the Supple-
mentaries by hon. Members, Shri Thillai
Villalan and Dr. Bhai Mahavir during the
course of discussion in connection with
Starred Question No. 560 on 29. 8. 72, it was
stated by me that the total recovery in the case
of Dr. Dharma Teja, was Rs. 426. 70 lakhs. In
fact, the sum of Rs. 426.70 lakhs represents
the total arrears outstanding against Dr. J
Dharma Teja, and not the recovery made. The
statement made by me may, therefore, be
taken as corrected above.

f Transferred from the 16th November, 1972.
% [ ] English Translation.
* Transferred from the 15th Novmeber, 1972.



